
                  IN THE COURT OF J.M.F.C, BISWANATH CHARIALI, SONITPUR 

       G.R Case No. 176/2014 

                                                                 (U/s. 498-A I.P.C) 

                      State 

            v/s 

                 Dipak Kurua 

   ………………………………..Accused. 

Present: Sri Sumit Bhuyan, 

                J.M.F.C, Biswanath Chariali, Sonitpur. 

 

Advocates appeared:  

For prosecution: Sri A. Khatiwara.  

For accused: Sri T. Baruah. 

Date of framing charge: 21.09.2016. 

Date of prosecution evidence: 15.03.2017. 

Date of argument: 18.03.2017. 

Date of judgment: 18.03.2017. 

And having understood to this day, this Court delivered the following judgment: 

     

               JUDGMENT: 

       Brief facts of the case: 

1. The prosecution story as stated by the complainant inter alia is that she was married to 

the accused Sri Dipak Kurua about twelve years back according to Hindu rites and 

customs and since their marriage, the accused has been torturing her both mentally and 

physically due to want of dowry but looking to the faces of their two children, the 

complainant somehow managed to bear all the torture meted out to her. On 

26.02.2014, at around 9 pm, both the accused persons again demanded dowry from her 



and by harassing her threw her out of the house as the accused threatened to kill her if 

she happened to stay with him in his house. Finding no other alternative, the 

complainant moved to her parent’s house along with their two children.  

 

Investigation: 

 

2. On receipt of the written ezahar, the O/C Behali P.S registered a case u/s. 498-A IPC 

being Behali P.S case no. 54/2014. During investigation, police visited the place of 

occurrence, examined the complainant’s witnesses and having sufficient evidence found 

against him but as the accused Dipak Kurua was absconding, he could not be arrested. 

However no evidence could be found against the involvement of another accused 

namely Chandu Baruah. Upon completion of investigation, police submitted charge 

sheet against the absconding accused Dipak Kurua u/s. 498-A IPC along with a sketch 

map of the place of occurrence. 

 

Charge: 

3. The case being transferred to this Court for disposal, summon was issued to the accused 

and accordingly, he appeared and was enlarged on bail on submission of bail bond and 

suitable sureties. Upon a careful perusal of the case record and hearing the Learned 

Counsel appearing for both sides, charge u/s. 498-A I.P.C was framed on a separate 

sheet, the particulars of which were read over and explained to the accused, to which 

he pleaded not guilty and claimed to be tried. 

 

Trial: 

4. In order to bring home the charge against the accused, prosecution examined one 

witness, the complainant namely, Smt. Lalita Kurua.  

 

Points for determination: 

5. Whether on 26.02.2014 at about 9 pm, the accused Sri Dipak Kurua being her husband, 

subjected the complainant to cruelty and thereby committed an offence punishable u/s. 

498-A IPC? 

 

            Discussion, decision & reasons thereof: 

6. I have carefully gone through the case record in its entirety and the documents annexed 

with it. I have also perused the testimony of the prosecution witness and heard the 

arguments put forward by Learned Counsels appearing for both sides. 



 

7. P.W.1, Smt. Lalita Kurua the complainant in this case deposed that the accused is her 
husband and she lodged the case against him in the year 2014. Later on, both the 
parties settled the matter amongst themselves and they lived together and a girl child 
was born out of their cohabitation. Presently her age is one year and two months. She 
do not intend to proceed with the case any further and she is willing to withdraw the 
case on her own free will. Her cross-examination was declined by the Defense Counsel. 
   

8. Now from a perusal of the ezahar wherein the complainant stated that the accused 
tortured her both mentally and physically due to dowry demand since their marriage 
and on 26.02.2014, the accused harassed her by demanding dowry and threw her out of 
the house and having no other resort, she went to her parent’s house where she lived 
along with their two children. Now looking into the evidence adduced by her, it 
transpires that she has totally denied the prosecution story and as a matter of fact, she 
has denied the facts stated by her in the written ezahar which derives me to the 
conclusion that she has settled the dispute with her husband and as she is living 
peacefully with him along with their two children, she is not willing to proceed with the 
case any further as it might disturb their relationship which is going on well at present.  

 

9.  Hence considering the sole testimony of the complainant and in the absence of any 
evidence found against the accused, this Court finds the accused Dipak Kurua not guilty 
and is acquitted from the charge leveled against him u/s. 498-A IPC.  
 

10. The accused Sri Dipak Kurua is set at liberty forthwith. 
 

11. His bail bond is extended for a period of six months from this date. 
 

12. Seized articles, if any, be disposed of accordingly. 
 

13. This case is accordingly disposed of on contest. 
 

14. Given under my hand and seal of this Court on this the 18th day of March 2017. 

                                                                                                                                 

 

                                                                                                              Sumit Bhuyan 

     

                                                                                    (J.M.F.C, Biswanath Chariali, Sonitpur) 

        



 

APPENDIX 

Prosecution Exhibits:  

None. 

            Prosecution Witnesses: 

(i) Smt. Lalita Kurua(P.W.1) 

 

Defense Exhibits: 

             None. 

Defense Witnesses: 

 None. 

            Material Exhibits: 

                        None. 

  

                                                                                     

                                                                                     Sumit Bhuyan 

 

                                                                       

                                                                  (J.M.F.C, Biswanath Chariali, Sonitpur) 


